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CENTRAL ADVMINISTRAIVE TRIBUNAL, ALLAHABAD BENCH
ALLAHABAD.

Registration Nos 364 of 1994

S.S.Ali & ors{:'.— 23 .;oo evee Rpplican;s .
Varsus -

Union of India & 0iSe sese osese fespondents .

Hon e f‘-’ﬂlr' S. Das GUp'ta, A.I\\’li
Hon. Mr, T.L. Verma g Jolle

(By Hon. Mr, S, Das Gupta, Adly)

Heard Sri R:-kesh Verma, learned counsel

for the applicant.

2. The case of the petitioners is that 'they

are the children of Railway Employées who did not
participate in the Railway strike of 1974 and were
assured certain concessions inc¢luding special
consideration in respect of the ¢hildrem for
appointment ugder the railways but the same has not

been considered so £ar,

3, The learned coumsel for the petitioners

have drawn our attention to representation dated
31.12.82 which has been sulmitted to the Railway
Minister by All India SG/ST Railway B@ob@ Empolypee
Association, Norther Rallway, Allzhasbad Division in

thig regard.

4o We are of the view that ‘at this stage, it

 will be sufficient to give a direction to the

Respondents that the said represengation dated

31 12.92 submitted by the All India sc/st Rzilway
Employees Association in a répresentative capaeity
pe considered and disposéd of by a reasoned and
SpQRing order within a period ofié.months from

the date of communication of their order. The
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petition is disposed of 2t the admission stage
< with the above direction. There will be no-

order as to €33 costse
£ L
Meﬁ(&% Member (A)

Dated 2 ‘- .94




